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(Brief summary of proceedings) 

Wednesday, 24 August, 2016 / 02 Bhadrapada, 1938 (Saka) 
No. 37 
2:03 P.M.  Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair          
1.  2.03 PM Ruling of the Chair: The Chair stated that he had received a notice for adjournment 

motion (under Rule-59) from the Sh. Vijender Gupta, Hon’ble Leader of Opposition 

which he was not admitting. He stated that the subject mentioned in the notice could have 

been raised under some other devices like calling attention or special mention. He also 

stated that a calling attention notice, short duration discussion, Government resolution and 

a Bill had already been listed for the day.  
 

He also pointed out that Hon’ble leader of Opposition was purposely wasting the time of 

the House knowing fully well that he cannot muster requisite support of 1/6
th
 members of 

the House to move the Motion. 
 

The Chair stated that he had also received a notice for calling attention (under Rule-54) 

from the Hon’ble Leader of Opposition. He ruled that the subject was discussed on the 

previous day during short duration discussion when the Leader of Opposition chose to 

remain absent. He stated that due to paucity of time and the fact that a notice for calling 

attention had already been listed, and also as his notice for Special Mention (Rule 280 ) on 

the same subject had been admitted for the day, he was not allowing the notice of calling 

attention given by the Leader of the Opposition. 
 

2.  2.05 P.M. Question Hour: Starred questions no. 41 to 46 and 51 were asked and replied. Replies to 

Starred questions 47 to 50, 52 to 60 to & un-starred questions no. 37 to 77 were placed on 

the Table. 
 

3.  3.03 P.M. Papers to be laid on the Table: 
Shri Satyendar Jain, Hon’ble Minister of Urban Development laid the copies of the 

following on the Table of the House: 

1. 14th Annual Report of Indraprastha Power Generation Company Lt., for the year 

2014-2015 (English & Hindi Version). 

2. 14th Annual Report of Pragati Power Company Lt., for the year 2014-2015 (English 

& Hindi Version). 
 

4.  3.04 PM 

 

 

 

 

 

 

 

 

 

 

 

 

3.30PM 

The Hon’ble Leader of Opposition stated that C&AGs report received by the Government 

was deliberately being suppressed and demanded that it should be immediately laid on the 

Table. He started raising slogans against the Government and the Assembly. 

The Chair stated that the Leader of Opposition should give proper notice for such issues 

and requested him to resume his seat. 

At one point, Shri Satyendar Jain, Hon’ble Minister of Health pointed out Shri Vijender 

Gupta, Hon’ble Leader of Opposition had threatened to get the Assembly dissolved and 

challenged the Leader of Opposition to get the Assembly dissolved. 

The Leader of Opposition did not heed to the repeated requests of the Chair and kept on 

shouting slogans. 

Pandemonium ensued. 

Shri Manish Sisodia, Hon’ble Deputy Chief Minister stated that the Government had not 

received any report from the C&AG. 

Shri Vijender Gupta and Shri Jagdish Pradhan walked out in protest. 
 

5.  3.31 PM Calling Attention (Rule-54):  
Shri Kailash Gahlot, Hon’ble Member called the attention of the House towards the 

policy of Niti Ayog in formulation and implementation of Centrally Sponsored Schemes 

which are allegedly against the federal scheme as laid down in the Constitution.   

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister made a statement on the aforesaid 

issue. 
 

  The House agreed to the Chair’s suggestion to not adjourn for tea-break and make up for 

the time lost due to the disruption caused by Shri Vijender Gupta, Hon’ble Leader of 

Opposition. 
 



6.  4.00 PM 

 

 

 

 

4.02 PM 

 

Special Mention (Rule-280):  
The following Members raised matters under Rule-280 with the permission of the Chair: 

1. Ms. Bandana Kumari 

2. Ms. Parmila Tokas 

(Ms. Rakhi Birla, Hon’ble Deputy Speaker in-Chair) 

3. Sh. Nitin Tyagi 

4. Ms. Alka Lamba 

5. Sh. Vijender Garg 

6. Ch. Fateh Singh 

7. Sh. Anil Kumar Bajpai 

8. Sh. Praveen Kumar 

9. Sh. S.K. Bagga 
 

7.  4.23 PM Consideration & Passing of Bill: 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved that the ‘The Bharat 

Ratna Dr. BR Ambedkar Vishwavidyalaya (Amendment) Bill, 2016 (Bill No.05 of 

2016)’ introduced on 22 August, 2016 be taken into consideration.  

The Motion was put to vote and adopted by voice-vote. 

The Bill was considered clause-wise. 

The Hon’ble Deputy Chief Minister moved that the Bill be passed. 

The Motion was put to vote and adopted by voice-vote. 
 

8.  4.30 PM 

 

 

 

 

 

 

 

 

 

 

 

5.10 PM 

Government Resolution (Rule-90) : 

Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved the following Resolution : 

 “That this House ratifies the amendments to the Constitution of India falling within the 

purview of clause (b) of the proviso to clause (2) of Article 368, proposed to be made by 

the Constitution (One Hundred and Twenty Second Amendment) Bill, 2014, as passed by 

both the Houses of Parliament.” 

The following Members participated in the debate: 

2. Sh. Nitin Tyagi 

3. Sh. Rajesh Gupta 

4. Sh. Anil Bajpai 

5. Sh. SK Bagga 

6. Ms. Alka Lamba 

(Hon’ble Speaker in-Chair) 

Hon’ble Deputy CM replied to the debate. 

The resolution was put to vote and adopted by voice-vote. 
 

9.  5.23 PM Short Duration Discussion (Rule-55) : 
Sh. Jagdeep Singh initiated discussion on the alleged arbitrary use of Delhi Police against 

MLAs of the ruling party and the raid in the office of Delhi Commission for Women. 

The following Members participated in the debate: 

2. Sh. Amanatullah Khan 

3. Sh. Nitin Tyagi 

4. Sh. Dinesh Mohania 

5. Sh. Sanjeev Jha 
 

The Chair announced that the discussion would continue on 26.8.2016. 

The Chair greeted the Members on the eve of Janmashtmi. 
 

10.  6.12 PM House was adjourned upto 2.00 PM on Friday, 26 August 2016. 

 

Delhi           Prasanna Kumar Suryadevara 

24 August, 2016                                           Secretary 








